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IN THE CEHTRAL ADMINISTRATIVE LﬁiBUNAL JAIPUR BENCH
JATIPUR «
On N0.,.645/1993 Date of order: 18.3.1996
Union >f India s+ Applicant
versus
Shri Laxmi Nerain & Andother : Respordents

M. ZJaT.Shrimal, counsel for the applicant
Mr. PL.K.3harma, counsel for respindent Mo.l
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HOW'ZLE SHET O.P.SHARMA, MEMBER (ADMINISTRATIVE)
HON'BLE SHRI RaTTAN FRAIASH, MEMZBR(JIILICIAL )

&R DE R

(PER HON'SLE SHRI O.F.SHAPMA, MEMBER (ADMINISTRATIVE)

In this application urder gection 19 of the
Administrat ive Tribunals ack, 1985 the Union of India
throuagh the ]ssistant*Engineer(Microwave pProject )
Bikaner has prayed that theaward dated 7.8.1993
given by the Central Industrial Tribunal, Jaipur

may be quashed.

2. We have heard the learned counsel fofr the
applicant and the counsel for respondent No.l and

perused the records.
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3. The learn=d counsel for respondent No.l has

brought to our notice the judgment of the Hon'ble

Supreme Court in K.[f.Gugta Va. Controller of Print ing
[

& Scationery, AIR 1996 S.C. 408, wherelin the Hon'ble

Supreme Court have held that the Central administrative |

Tribunal has nc jurisdiction to entertain an

applicat-ion under Section 19 of the Administrative

Tribunals act against the award/oider of the
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